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Allahabad ; Dated this Q}th day of February, .99
Original Application Ne,ln0 of 1996
District ; Kanpur

QORAM, -
Hen'ble Mr, S, Das Gupta, A, M,
Hon'ble Mr, T,L, Verma, J,M,

Shy am Sunder Sharma,
5/0 Shri Raghunandan Prasad Sharma,
Secretary, Central Govt,Industrial Tribunal-Cume
Labour Court, Kaenpur, Resident of
250, Z-l1, Hemant Bihar, Barra,
Kanpur-208027.
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1 (By sri R,5, Misra, Advecate)
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’ ¢ IR Secretary,

| Ministry oflsbour,

} Govermment of India,
| shram shakti Bhawan,
} New pelhi,

v 13 Secretary,
Government of India,
Ministry of Personnel & Public Grievances,
New Delhi,

< Secretary,
Government of India,
Ministry of Finance,
Department of zZxpenditure,
New Delhi,
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By Hom'ble M, S, Das Gupta., Al

This application has been filed under 3ection L9
Pr

of the Administrative Tribunals Act, 1985 seeking a

of the IVth Pay Commission gnd alse to allow the bes#c scale
of Rs,2000~-3200 for the pest of Secretary, Gentral Govi,
Industrial Tribunal-Cum-Lsbour Court, Kanpur w,e,f,

1,1,1986 together with arrears of pay accruing from

e

1.1,.1986,
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2, The applicant had joined the post of Secretary
in the office of Central Gevernment Industrial Tribunal
Pay

Cum~Labour Qeurt, Kanpur in the ba?éc gcale of Rs,425-700 }
on 1-2-1985 on deputation, The said post of 3secretary ‘
carried a special pay of Rs,40/- in zddition to the grade
pay. oSubsequently, the applicaent opted for absorpticn

in the office of the Industrial Tribunal-Cum-Labour Court,
Kanpur and he was absorbed w,e,f, 26-9-1991, In the
meantime, the IVth Pay Commission's recommendations have
been published and the pay sc:le of Central Government
employees have been revised on the basis of these ;
recommendations. The applicant is seeking relief on the
basis of*an observation stated to have been made by the

~ IVth Pay Commission in Para 11,13 of its report, An

extract of the observation given in the application indicates
that the Pay Commissiocn expressed an opinion that there

was a need for bringing some uniformity in the scales of

pay belo«fa level of Rs,650-100 and in the designation of
supervisory level posts in the offices outside the

Central Secretariat, It advised the Government to review

the position keeping in view the present levels,

duties and responsibilities of the post for supervisory
levels and other relevaent facters and al$e recommended three
standard levels supervisory posts in psy sc.le of Rs.l400-
2300, Rs;1640-2900 and Rs,2000-~3200 with suit.ble
designatiens, It has been averred that pursuant to i

this observation of the IVth pay Commissijon, the Ministry
(1 T

of Labour invited necessary information

- s .~ Auggestions
$breugh respective presiding Officers of the Industrial
w

Tribunal-Gum-Liabour Ceurt and accerdingly the pPresiding

Oificer under whom the applicant was working alse
't:l\ﬂ\-.:-l‘ A
: 3 hed necessary information by the letter dated
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8-9=-1988, It is alleged that since then the matter has

Ot %sidhed finality and the applicant is working in the

pay scale of Rs,1400-2300, which was the conversion scale of

the pre-reyised pay scale of Rs,425-700, although the special

pay was incregsed from Rs,40/- to Rs,80/-. ;E‘is further

bewen slleged that while the pay scale of e%i%;lof supervisory

levels has been revised upWard, the pay scale~cf Secretary

of the Industrial Tribunal-Cum-Labour Courts has not been
Zin

so revised and as indicatedfhe latest communication of

Ministry 6f Finance, the matter is under consideration-éf

the 3tabdin§ cemmittée of National Ceuncil {JCNQ. The

applicant being aggrieved by the delay in finalisation of

the matter and also being apprehensive that whless an

immediate decision is taken, he may be prejudiced with

regard to the revision of pay scale to be recommended by

the Vth Pay Commission,has approached this Tribunal seeking

the direction aforementiened,

G “ Co fﬂﬂ&
3. ahen the cgse came up fer oeﬁs*QEEi%ien, we heard the
learned counsel for the applicant and ;lso carefully perused
the pleadings.in.the OA, It is clear from the pleadings
that the entire claim of the applicant is based on certain
ebservations made by the IVth Pay Commission, It is also
clear that the said observatien is not one of the recommend-
ations which have heen accepted by the Gevernment and
incorpergted in the CCS(Revised Pay )Rules, Therefore, the
claim of the applicant has no statutiry basis, It is fer
the Government to take a decision in this regard and being
@ policy matter, it does not comé within the purview of
courts/tribunals, It is not the csse of the aspplicant
that the persons who are discharging similar functions as

the spplicant hsave been granted higher scales of pay so &fs¥a,
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to invoke the principles OfLE:Udl pay for egual morkz in

the absence of any such plea and in the absence of any
statutory rule conferring a right teo the applicant te

be granted higher scale of pay, we seée no reason te¢ interfere

in this matter,

4, In view of the foregoing, this aspplication is

dismissed in limine,

s,

Member (J) nEmber{?;)



